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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAD

¢
+
0.A.NO. 880/97. o S 1

Date of orders 11-8-97. | |
Fetween:

1, R ;Yadagiri .

2. Sk.Habeebullah.
3, M,Nadan.

4, Gulam Ahmcd.

Be AoPOChaiaho
6, B.,Triveni. ‘
70 Ch-Lamaiah. . . K H

| os Applicants.
- and : . ‘ .
‘1. Union of India, rep. by Eééretary,
Ministry of Defence, Army HQrs,
, DHQ PO, New Delhi-1l. -
_,x” X 2. Director General of Medical Services,3 #

- Adjucant General's Branch,
Army BQrsm DHQ PO, New Delhi.

;3. The -Commanding Officer,
Mllltary Hbspltal, Golconds, HYGerabad.

. '~ Respondents.
For the Applicants: Mr. K,Sudhakar Reddy, Advocate. - (

For the Reébondants: Mz, N.R.revraj,ASr.CGéC.
CORAM: _— ’ |

THE HON'BLE MR.H.RAJENDRA PRASAD s MEMBER(ADMN)
THE HON'BLE MR.B,S.JAI PARAMESWAR MEMBER(JUDL )

The Tribunal madethe following orders- .é

Heard Mr.Sudhakar Reddy for the appllcant who prayed
in this 0A to direct the respondents to pay patdent care allowancef
to them with effect from i. ,4,87, based on judgment in D«A.150/94
and 151/94. It is submitted by Mr. Sudhakar Reddy, and admitted by
Mr,Satyanarayand '(in lieu of Sr. Standlhg Counsel) that the appllc,
have duly submitted a representatzon in this regard which is recei-
ving careful and sympethetic consideration, It is furﬁher ‘
submitted by Mr,3udhakar reddy that he expects the representation
to be disposed of by favourable order, snd Mr.Satyanarayana admitf
the same. 1In view of these submissgions the O.A. is disposed of }

without any directions. | r

fhelo, ;ﬁe

Deputy Registr




O, 880/97
To

1. The Secretary, MiniStrY‘of Lefence,
Army Hors, Union of India. New Ielhi-11l.

2. The Director General of Medical Services,,
'~ Adjucant General's Branch,
Army HQrs, DHQ PO, New Delh:..

'3, The Commanding Officer, Military Hospital,
Golconda, Hyderabad. -

4, One copy to Mr.X, sudhakar ﬁéddy, Advocate,‘ CAT «Hy ds
5, One ccpyto Mr . N Re Devraj, SJ:.CGSC. CAT, Hyd.
6. One spare copy. 1
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AdmittEd and Interim directions

Issued. . }

Disposed of with Cirections.
Dismisseaq. i

Dismissed ag withdrawn
Dismissed for default,

Crdefed/Rejecte . ; W;,m/}f

No okder zs to costs. ’(
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